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Information regarding Vidhansabha
Question number - 2\ 5 o

Amount of RE based power procurement by MPPMGL

[ 19/7/2024]

qq7- 37

Finacia | Energy Energy Procured from Non-Sola r Ronewablo Seureo

[ Year | Procured (MU)

from

Solar RE
Source | ___

(MU) WEGs | Blomass/Biogaas/MSW | SHP Total
2015-16 836.00 1454,00 128.00 103.00 | 1685.00
2016-17 894,89 3413.00 105,00 162.00 | 3680.00
2017-18 . 1298.00 | 4043.00 42,76 91.01 | 4176.77
2018-19 | 1902.00 4659.00 44,48 110.33 | 4813.81
2018-20 | 259153 | 435541 36.38 180.31 | 457210
2020-21| 3021.00 3785.00 37.91 220,09 | 4043.00
2021-22 | 2881.17 4182.21 57.14 172.61 | 4421.96
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AT 4 {lr; ] WeAa e eraned, (Snn ap aenmh 2023

ather technolopy ax may be notified by the Government of [ndia from tme to tme
and shall also include any mechonism that utilises preen energy to replace fossil
ficls including production of green hydrogen or green ammaonia o any other

sourees, a8 may e preseribed by the Central Ciovernment;”
3.3 Clavse (il of the Reguladion 2 of the Peincipn] Regulutions is amended g ander: -

SR CODHgated Foey mesans the entities which are matiidaied unider elauge {v)
of Sub-seetion (1) of Seetion 86 of the At to fulfil renewable purchase
oblipation, swhich inchwdes Distreibution Licensee, Captive User and Open

Aceess Consumar,”
2o Climse (xvi) of the Regalation 2 of the Prineipal Repolitions is smended us andep:-

“laviy'"Renewable Unerpy hased Captive  Qeneeatlng Plunt'  means w0
Renewable Foerpy Plant set up by any person to genevite cleetricity priviarily
for its own wse and ineliwdes o power plant set up by any cusnperative socicty
or asseciution of persons for pencrating cleetricity primarily for wuse of
members of such co-operative soclely or nssocintion and  satisfles the
conditions contained in Rule 3 (1)) und 3(1) (b) of the Lleetricity Rules 2005,

as nmended from time (o times”
Amendment to Regulations 3 of the Prinecipal Regulations:

A1 Regulation 3.1 of the Prineipal Resulations shall be substituted ns under:
AT The minimum quanimm of electricity o be procured by Oblipated Enmtities from
generitors of  Repewible Sources of Energy  including Co-penerntion from
Renewable Soutces of electricity expressed sy percentope of their total wonual

procurement of eleciricn cherpy during the l‘czltnwin;_; Finnmeial Years shall be s

under:
Financial Yeur | Wind RPO Hro Other RPO Totul RPO
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